i iglg  ai Pml-aid. Py

2o (axii)The ~Bxport of .. Expsaded:: Metaj !

=8oeel Shéets {Indpection) ;Amepdment Rulks ,
2973 ; poblishéd in. Notification: No.:5:Q. 451
<im Gagette of India dned ﬁ:e I',rﬂl Fdnltya
1973. -
xxiii) The Export of Stainless Steel Uten-
“sils (Enspecﬁon) &mendmem Rulcs, 1973,
published in Noﬁ!{uﬂon No. 8.0. 452 in
‘Gazette of Indin dated the 17th Fébmry
1973. .
(xxiv) The Export of Hlecﬂic Cables and
+Conductors {Inspection) Amendment Ruleg
2973, published in Notification No. 5.0. 453
-in Garette of India dated the r7th ;February,
3978 ]

(xxv) The Exports of Cast Iron Soil Pipes
and Fittings (Inspection) Amendment Rules,
1973, published in Notification No. 8. 0. 454
in ‘Gazette of India dated the 17th February,
1973. _

(xxvi) The Export of Cast Iron Manhole
-Covers and Frames (Inspection) Amendment
Rules, 1973, published in Notification No.
$.0. 455 in Gazette of India dated the 17th
February, 1973.

(xxvii) The Export of Automobile Spares
Components and Accessories (Quality Control

-gnd TInspection) Rules, 1973, published in
“Notification No. 8.0. 450 in Gazatte of India
«datéd the 17th February, 1973.

[Placed in Library. See No.LT-4438/
73.]
" *{2) A copy of the Annual Report {(Hindi
and Bn;luh versions) of the Indian ‘Motion
"ﬂcraruﬁxpmﬂotpmmonw Bombay
for the yeir 1971-72 hlong 'with the Audited
Accounts and the comments of the: Compt-
soller and Auditor General thereon, under
qu-umon (1) ©of section 61gA of the Com-

_ panies Act, 1656. ' [Prcmd in Lfbmry Su &

No. LT-4438'73)

(3) A copy of the Anmual Report (Hlindi,
-and English versions) on the working of the .
. Teede - Developmient Authority, Wew :Delhi

Lofbrithe yeRE 197144 along wHth tire Aadived .
“ Anbioants. {Placdd. ﬁmu.«&w el ET-

-_;"I?i_’-.F

-440/73F
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RA SINGH BISHT
KAmore): - Mz, - mau, I beg to
present,  Twenty.pinth.- - Repest. of
Ahe Bstimares . Committns  segardiog action
tnkenhchwmmM& the recommenda-
tions contained in their Hundred and Twenty-

SEHIINA.RBND

‘ninth Report (Pourth Lok Sabhs) on the

Departman of Atomic Raergy-Atomic Power.
12° 58 hrs.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMENT-
ARY AFFAIR'S_ (SHRI K. RAGHU RA-
MAIAH) : With your permission, Sir
I rise to announce that Govemmmt Business

‘in this House during the week commenc-

ing 12th March, 1973, will consist of :

(1) Consideration of any item of Govern-
ment Business carried over from today’s
order Paper.

(@ Submission to the vote of the House of
Demands. for Grants on account (General)

for 1973-74.

(3) Discussion on the Resolution sctking
disapproval of the Coal Mines (Taking Over=
of Management) Ordinance, 1973and eon-
sideration and passing of the Coal Mine
(Taking Ovwer of Mansgement ) Rill, 1873.

(4) Discussion.and votingon : |

(i) The Sapbllmmtlry Deminds  for
Grarits (Gmml} fér 1973613

(i) The Supplmnu:y Den;mda for
Grants tRaﬂmryljfor :971-73- s

i) The Domsads for Gropts, Qi#mra)
fox A973:74- - (Imtgrrupeions) ..

e ARy nmmﬁﬂm
mtmlm mtlﬁm,m

&r%b‘“‘\ Yo aT3ny ﬁ fis M)
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ot v Ry Y () :
o dar T P ¥ B AR g
T FET A § ) o oA g ¥ Y
fra ox 2o &7 ag wamm 0
I G F IR TT *g §97
4

wsqw WA : W T T @
£ S9% ¥ W Sifed |

st wew fagrt  wemdY ;R

¥ F gg Ar] E & Far §

SHRI PILOO MODY (Godhra ) : Sir
how can we anticipate the week’s business ?
This is an occasion where without prior
notice we should be allowed to say something.

oft gww wx wgw (3pAT)
woyy A, frgge wREw 6
fregee gresw s A el w
W ¥z ¥ wAw aut ¥ ==t o gk
£ | 77 99 @ =91 5 & fag wer
qarg ¥ R w fer @ S
WX W WON @ § 498 9T T
DamEimmiskrmd
fag T am? s fE § g
5 TFT §, = e figgee ey
W fagge e wieRe faw o,
9t fraelt wiw w7 & ame S @ g
& TfEw v W R st @ €

SHRI DINEN BHATTACHARYYVA
(Serampore) : The point which I want to
rupg,mdwhchhnbmrdacdh:remceor
thrice s refarding the Pay Commission's
Teport. CGdvépnpmot have not yet ceme
ferward with a contradiction of the new

dtem that' his dppeared fh the plpeu thnt
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there is difference of oplhlon within the Com .
missfon. I woull requiest you to ssk the hon.
Ministet concerned to come forward with a
further statement about what Government are
going to do and what the actual state of affairs
in the Pay Commission is. Lakhs of workers
are getting agitated ovet this very important
issue, and next week, the hon. Minister should
come forward with a statement on this.

SHRI S.M. BANERJEE (Kampur) : I
fully support my hon. friend, because that
statement is necessary now, in view of what
has come out in the newspapers regarding
the split in the Pay Commission, that is,
among its members, Unless there is a un-
animous report, it is not going to be imple-
mented. So, all the hopes of the employees
have been shattered. It is not & question of
the Central Government employees alone.
All the Armed Forces, the Navy, Army and
Air Force are concerned with this. I would,
therefore, request that some statement should
be made regarding this next week.

I would also request that some statement
should be made by the hon. Law Minister
sbout the rumours regarding the striking
down of article 31C. And from whom is this
rumour? It is from Government sources,
from some people in the Government, whe
have vested interest and who want the Sup-
reme Court to strike it down. I want Shri
H.R. Gokhsle to make a statement on this.

SHRI H. N. MUKERJEE (Culcutsa-
North-East) : If I may interrupt, on
this issue, I learn that the Law Minister is
willing to make a statement in this House,
in which casc that may be ascertsined ...

MR. SPEAKER: May I make one request
to hon. Members? Why should they raise
it under this item? Why should they not
give spparate notice, so that I conld send jton
to the hon. Mimster concerned ?

SHRI H. N, MUKERJEE : The matter
having béen mentioned, I have reférred 1o it.
I have Jearnteerightly or wropgly, thet is a
different matter—that the Law Minister is
ready to make a statement repudiating the



223 BOMH. MARCH 9, 1078 B.OAH. ‘224

judicial ramours which seem to be circulating
in the Supreme Court. If that is so, he may
come on Monday and make a statement and
be done with it. Otherwise, this thing might
grow into something like a spectre. ..

SHRI S. M. BANERJEE : This rumor=
mongering is going on among the highly pla-
ced personnel in the Government who want
that this should be struck down by the Supre-
me Court, Therefore, I want that the
hon. Law Minister should make a statement
on this. -

SHRI P.K. CEO (Kalahandy): I want

that the President’s Proclamation taking over

the adminmistration of the State of Orissa
should be discussed next week. Itis a very
controversial matter. It has raised country.
wide commotion (Interruptions). It should
be taken up at the earliest opportunity.

Secondly, regarding the passing of the
Orissa budget. It involves the code of
conduct of the Governor, the very institu.
tion of Governor, how itis being misuse.ls
A1l these relevant questions have been agita.
ting the minds of the people throughout the
country. Therefore, adequate opportunity
should be provided next week to discuss the
President’s Proclamation.

SHRI K. LAKKAPPA ( Tumkur ) : He

is a very good Governor, representing Mysore.
We are fortunate in having him.

SHRI VAYALAR RAVI  (Chirayinkil);
I agree with the point made by Shri H. N,
Mukerjee and Shri 8. M. Banerjee.

ot woop qf¥ (IrfgR) @ wew
e, g8 friwr wom § f g
* W agw wi § ) ¥ g g
fis defld wF Wl w@ fawg O
wE X ¥ fag wok gR g o
o |

oft gwgrw wenolt (s - efiwe
W, g oY wrwr ot TRl & W F
o g€ ¥, ¥few gz wwer @
¢ are A, afew qiw v ol
¥ aew  TEar §, Y fe wremed
RE T o v g f e
rEidfravar § aRiswI
@t 92 w7 feeworr oy & v X »

(amyyal ) (olphe  (Blooml oy

u F‘f ¥ U - oeale Kige
wly N o & ot
Mo 30 &elae @ K v i
uptad] 38 @la &l e s Y
"B 8 e 2, N .
U ys o - s & A5
Liwa § Ut & 0 Laly
M;Or‘arsud-*‘.)t!):
S W b s a0 ¥

ot wew fagrdt wrogdY ; weaw
qgEg, W B S gren fr ow
gfaw ofees  afew awfma & feedt
edmed ¥ fag oid s S
gqffard & & TR ¥ w3 F wwf
& ot | fier ag AT avw Al gwT
§ | %W T X N A EAET R, 9W
wroaree g w & ) A A
W U ¥ Wy gY W ¥ AR ge
g ¥fer goere ikl & v v e
AT fAwmifravrw
firmg gt Wt Wk wr Jer € )



225 Strike in Air PHALGUNA 18, 1894 (SAKA) Strike in Air 226

India (St.)

SHRI K. RAGHU RAMAIAH : Various
valuable suggestions have been made and
shall certainly convey them to the Minister3
concerned (Interruptions).

ot gew ww sy WA
weey, #r waw ¥ fedr @
WY 78 wgr ot fr a7 awafug dfaal
w wg IT | afew g iy g T@E

T frem ¥ | &g ag SOt ¥ AW
w oaw W F

13.08hrs.

STATEMENT RE. STRIKE IN
AIR INDIA

MR. SPEAKER : I have received inti-
mations under rule 377 from Shri Shankar
Dayal Singh and Shri B.V. Naik....

SHRI K. LAKKAPPA ( Tumkur ) :
Regrading what ?

MR. SPEAKER : about a threatened
strike in Air India, Whether itisalready on
about to come.

SHRI ATAL BTHARI VAJPAYEE
(Gwalior) : You should have admitted a
call-attention on this.

MR. SPEAKER : The Minister has sent
me intimation this morning that he wanted
to make a statement.

SHRI VAYALAR RAVI (Chirayinkil) :
Be strong. Do not yield.

SHRI ATAL BIHARI VAJPAYEE : on
a point of clarification . ...

MR. SPEAKER : There is no point in a
call-attention after three or four davs. Itis
much better to have a statement, Under the
rules, when a Minister makes a statement,
thére are no questions. But later on, if
necessary, and you think proper, we will see
whether in any other shape it comes pr not-

3737 L. 8.—9
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it et whw fex  (woT)
were waRw, ¥ % @ fae § ¥
g wEw g 1

qeOy wORW ;WY & qE wET
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e § Wi I T w0 v ST B
qRETE WY 921 & 9 § | faee faEt
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for 99 9T Teg AT W agT T
a9 g6 | a7 AW R fr waT
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o auT § 5 oft ¥ s fw s
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apedl B feafiw g wfge | &



